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can be related to the greater
sense of responsibility ex-
pected of them; and

(ii) differences based on adminis-
trative grounds, the procedu-
res and punishments prescri-
bed for offences committed by
all  persons subject to the
Army Act are the same.

2. The existing provisions are con-
sidered appropriate and there is no
proposal to revise them.

Export of Iron Ore in Raw Form
4230. SHRI BHOGENDRA JHA:
Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased to
state:

(a) whether it is proposed to stop
the export of iron ore in raw form;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) No. Sir.

(b) .Does not arise.
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